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MINISTRY OF ENVIRONMENT AND FORESTS 

ORDER 

New Delhi, the 25th May, 2003 

S.0. 728(E).—In excrcise of the powers conferred by sub-sections (1) and (3) of Section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following further amendments in the order of 

the Government of India in the Ministry of Environment and Forests number S.0. 583(E) dated the 22nd June, 2001, 

namely :— 

Inthe said order,— 

1 In the paragraph 2, in Sub-paragraph 1,— 

@  for clause (f), the following clause shall be substituted, namely :— 

“(f) to draw scheme for imposition of restriction in surface water abstraction and discharge of 

treated sewage/trade effluent on land, rivers and othier water bodies with a view to mitigation 

crisis of water quality ;" 

(i) clause (h) shall be omitted, 

@iii) for clause (k), the following clause shall be substituted, namely ‘— 

“(k) to review statas of quality of national water resources (both surface water and ground water 

(except—that due to geogenic aspect) and identify ‘Hot Spots’ for taking necessary actions for 

improvement in water quality,” 

(iv) for clause (n), the following clausc shall be substituted, namely :— 

“(1) todeal with any environmental issue concerning surfacc and ground water quality (except due 

to geogenic aspect) which may be referred to it by the Central Government or the State Government 

relating to the respective arcas, for maintenance and/or restoration of quality to sustain 

designated-best uses;” 

2, for paragraph 6, the following paragraph shall be substituted, namel 

6. The Authority shall furnish Annual Report about its activities to the Ministry of Environment and 

Forests.” 

3. for the paragraph 7, the following shall be substituted, namely -— 

“7 The tenure of the Authority shall be up to 31st Marcl, 2007 and the Authority shall meet in the 

month of fune and December of each year”. 

[F. No.J-15011/8/2000-NRCD] 

NARESH DAYAL, Addl. Sccy. 

Note :—The principal order was published in the Gazette of India, Extraordinary, vide namber $.0. 583(E), dated 

22ud June. 2001 and subsequently was amended vide number 5.0. 635(B), dated 27th May, 2004, 


